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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
AT NEW DELHI

ORIGINAL APPLICATION NO. 143 OF 2023

IN THE MATTER OF:
SUNIL VAID
........... APPLICANT
-VERSUS-
STATE OF UTTAR PRADESH & ORS.
......... RESPONDENT

FURTHER ACTION TAKEN REPORT IN COMPLIANCE OF ORDER DATED
19.03.2024 ON BEHALF OF RESPONDENT NO. 3 GHAZIABAD DEVELOPMENT
AUTHORITY IN THE MATTER OF SUNIL VAID V. STATE OF UTTAR PRADESH
& ORS. 0.A. NO. 143 OF 2023.

MOST RESPECTFULLY SUBMITS:

1. That the present action report is being filed on behalf of Ghaziabad Development
Authority (hereinafter referred to as ‘the Respondent No.3”) before the Hon’ble
National Green Tribunal (hereinafter referred to as ‘the Hon’ble Tribunal’) in . ‘
compliance of order dated 19.03.2024.

2. That the present matter was listed for hearing on19.03.2024 where the Hon’ble
Tribunal directed the Respondent no. 2 & 3 to file further action taken reports
with respect to unauthorized encroachment in the parks. The relevant part of the

order is reproduced herein:

“..Further Action Taken Reports with all relevant details including
removal of encroachments, restoration by remediation of damage
caused and steps taken for creating public awareness and ensuring
public participation in proper maintenance of parks be filed within
N\\‘\\;ﬁ;&\ (wo months at judicial-ngt@govin preferably in the form of
dearchable PDF/OCR supported PDF and not in the form of Image
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- 3. That vide order dated 19.03.2024, thern ble Tribunal appointed Mr. Rahul
Khurana, Advocate (Enrollment No. D/2183 of 2008) as amicus curie for
assistance in the matter. In pursuance of the same an inspection was scheduled on

06.07.2024 at 11:00 wherein all concerned officers were present for inspection.

4. That, on behalf of the Respondent no. 3, representatives were present for
inspection along with other concerned officers. A true copy of inspection report by
Respondent No. 3 is marked and annexed herein as ANNEXURE A.

5. That, as per the action taken report dated 14.03.2024 filed by the Respondent no.
3 the park has been handed over to the Ghaziabad Municipal Corporation. Further,
it is stated that during. inspection it was informed that any unauthorized
constructions had been directed to be removed and construction of boundary wall,
footpath, which was in dilapidated condition, is also directed by the Ghaziabad
Municipal Corporation. A true copy of photographs from inspection conducted on
06.07.2024 is marked and annexed herein as ANNEXURE B(COLLY).

6. That it was informed by the Ghaziabad Municipal Corporation that there is
construction, development: and maintenance work in the parks is required and

tenders have been issued to complete all those works.

7. That it is humbly prayed before this Hon’ble Tribunal to take on record the
present further action taken report filed on behalf of Respondent No. 3.
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PRAYER
In view of present facts and circumstances, it is humbly prayed before this Hon’ble Tribunal

that it may be pleased to:

1. Take on record the present action taken report filed on behalf of Respondent

no. 3, Ghaziabad Development Authority in the matter of Sunil Vaid v. State of
Uttar Pradesh &Ors. 0.A. No. 143 of 2023.

2. And/or pass any other order that it may deem fit and proper in the interest of

justice.
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BEFORE THE HONORABLE%!QFQNAL GREEN TRIBUNAL
. AT NEW DELHI

ORIGINAL APPLICATION NO. 143 OF 2023

IN THE MATTER OF:
SUNIL VAID
L ereeeesene APPLICANT
-VERSUS-

STATE OF UTTAR PRADESH & ORS. -

T A I RESPONDENT

AFFIDAVIT
L ;Ofmgr;m e S/O{‘g/j—&gb:)_’,'_lgk_@» aged about$9_ years, working on
. post Hentl t GDA. Y and R/o Az{ ¥

do hereby solemnly affirm and declare as under:-

1. That I am the authorized representative of the Respondent No.3 in the aforesaid
matter and 1 am-well conversant with facts and circumstances of the case and I
am competent to swear the present affidavit. g

9. That the contents of the accompanying Action Taken Report have been read over
to me. which I understood and I state that the contents from para 1 to 7 are based
on the records maintained by me and further as per the legal advice received and
believed by me to be true. )

3. That the Annexures filed along with the Action Taken Report are true copies of
their respective originals. )

VERIFICATIQN !
18 JUL U4
Verified at New Delhi on this day of _ 2024 that the contents of Para 1
10 3 of the above affidavit are true and correct to the best of my knowledge and belief and no

part of it is false and nothing material has been conggjﬂe&t%ﬁrﬁim. -
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ANNEXUREA 6
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ANNEXUEBE (COLLY)
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